
 

State vs. Esrail 

FIR no. 150/2021 

PS Preet Vihar 

U/s 380/457/411/34 IPC 

 

11.06.2021 

Through Video Conference  

The present matter has been taken up today through   Video 

Conference according to the Office Order no. 

5/R/RG/DHC/2021 dated  23.04.2021 as well as Office Order 

no. 6/R/RG/DHC/2021 dated  14.05.2021, issued by Hon’ble 

High Court of Delhi.  

  

This is a bail application u/s 437 Cr.P.C moved on behalf of 

the applicant/accused for grant of bail/interim bail 

  

Present: Ld. APP for the State. 

  None for the applicant/accused.  

  IO SI Laukesh through VC.  

 

  As per the reply filed by the IO, the TIP of the 

recovered articles is now listed for 17.06.2021.  

  At request, put up  for filing of fresh reply to the 

bail application after conclusion of  TIP,  on 18.06.2021.  

   

(PANKAJ ARORA) 

     ACMM (EAST)/KKD/11.06.2021 



 

State vs. Himanshu Jaiswal 

State vs. Imran @ Raja 

 

FIR no. 38/2021 

PS Preet Vihar 

U/s 356/379/411/34   IPC 

 

11.06.2021 

Through Video Conference  

The present matter has been taken up today through   Video 

Conference according to the Office Order no. 

5/R/RG/DHC/2021 dated  23.04.2021 as well as Office Order 

no. 6/R/RG/DHC/2021 dated  14.05.2021, issued by Hon’ble 

High Court of Delhi.  

  

This is an application seeking status report  

 

Present: Ld. APP for the State. 

  Sh. Arvind Saxena, ld. counsel for the applicant/ 

  accused.   

  

  As per the report filed by the IO, the address of the 

accused persons have been verified.  

  Let a court notice be issued to the Jail 

Superintendent concerned to furnish the explanation as to why 

the accused persons have not been released in the above-

mentioned case, for 14.06.2021.  

 

 (PANKAJ ARORA) 

     ACMM (EAST)/KKD/11.06.2021 



 

State vs. Himanshu Jaiswal 

State vs. Imran @ Raja 

 

FIR no. 32/2021 

PS New Ashok Nagar 

U/s 379/356/411/34  IPC 

 

11.06.2021 

Through Video Conference  

The present matter has been taken up today through   Video 

Conference according to the Office Order no. 

5/R/RG/DHC/2021 dated  23.04.2021 as well as Office Order 

no. 6/R/RG/DHC/2021 dated  14.05.2021, issued by Hon’ble 

High Court of Delhi.  

  

This is an application seeking status report  

 

Present: Ld. APP for the State. 

  Sh. Arvind Saxena, ld. counsel for the applicant/ 

  accused.   

  

  As per the report filed by the IO, the address of the 

accused persons have been verified.  

  Let a court notice be issued to the Jail 

Superintendent concerned to furnish the explanation as to why 

the accused persons have not been released in the above-

mentioned case, for 14.06.2021.  

 

 (PANKAJ ARORA) 

     ACMM (EAST)/KKD/11.06.2021 

 



 

State vs. Danish 

FIR no. 09583/2020 

PS Preet Vihar 

U/s  379/411 IPC 

 

11.06.2021  

Through Video Conference  

The present matter has been taken up today through   Video 

Conference according to the Office Order no. 

5/R/RG/DHC/2021 dated  23.04.2021 as well as Office Order 

no. 6/R/RG/DHC/2021 dated  14.05.2021, issued by Hon’ble 

High Court of Delhi.  

  

This is a bail application u/s 437 Cr.P.C moved on behalf of 

the applicant/accused.    

 

Present: Ld. APP for the State. 

  Sh. Rajesh Mittal,  ld. counsel for the applicant/ 

  accused.  

  Accused is stated to be in JC.  

  It is submitted by ld. Counsel for the 

applicant/accused that he is innocent, but  has been falsely 

implicated in the matter and he is in J.C since 27.05.2021.   It is 

submitted by ld. Counsel  for the applicant/accused that nothing 

has been recovered from the applicant/accused and the  alleged 

recovery has been planted upon him by the IO.  It is further 

submitted that  investigation qua the accused has also been 

completed,  hence  no   fruitful   purpose   would   be  served   

by keeping the accused/applicant in custody.  Hence, it is 

prayed, that accused/ applicant may be granted bail. 

  Ld. APP opposed the bail application  and requests 

for dismissal of the same. 



 

  I have heard the submissions and perused the reply.  

  The accused is shown to be in custody since 

27.05.2021.  Alleged recovery has already been effected. His 

custody  is not  required  for   further  investigation. This is  a 

period when there is need of decongestion of jails due to 

COVID 19 Pandemic. Considering the aforesaid circumstances, 

submissions of ld. counsel  and  nature of offence in   question, 

the accused/ applicant is hereby granted bail on furnishing 

personal  bond in the sum of Rs. 15,000/- to the satisfaction of 

Jail Superintendent concerned. Jail Superintendent concerned 

shall ascertain from Police Station concerned as to whether the 

address of the accused is verified or not. Accused be released 

from JC if not required in any other case. With these 

observations, application stands disposed of.  

  Digitally signed copy of the order be sent to the   

Jail Superintendent concerned, which shall also be treated  as 

release warrants upon the acceptance of personal bond by the 

Jail Superintendent concerned, for necessary information and 

compliance, if any and to supply the copy to the accused.  

  Copy be given dasti  to the ld. counsel. 

 

 

 

(PANKAJ ARORA) 

ACMM (EAST)/KKD/11.06.2021 



 

State vs. Pradeep Dev Sharma 

FIR no. 284/2020 

PS Preet Vihar 

U/s 356/379/411/34 IPC 

 
11.06.2021  

Through Video Conference  

The present matter has been taken up today through   Video 

Conference according to the Office Order no. 5/R/RG/DHC/2021 

dated  23.04.2021 as well as Office Order no. 6/R/RG/DHC/2021 dated  

14.05.2021, issued by Hon’ble High Court of Delhi.  

  

This is a bail application u/s 437 Cr.P.C moved on behalf of the 

applicant/accused.    

 

Present: Ld. APP for the State. 

  Ms. Kajal Rani,  ld. counsel for the applicant/ 

  accused.  

  Accused is stated to be in JC.  

  Reply to the bail application is filed after waiting for 

one hour since the commencement of court proceedings despite that 

there is no mention therein as to what investigation has been 

conducted by the IO to establish the identity of the applicant/accused 

in the commission of crime. The reply filed by the IO and forwarded 

by the SHO concerned without any application of mind. 

  Since life and liberty of a person is involved in the 

present bail application, Let B/W in the sum of Rs. 5000 be issued 

against SHO concerned to appear and furnish explanation in this 

regard on 14.06.2021.  

 

 

(PANKAJ ARORA) 

ACMM (EAST)/KKD/11.06.2021 

 



 

State  vs. Unknown 

E. FIR no. 32871/2020 

PS New Ashok Nagar 

 

11.06.2021 

Through Video Conference  

The present matter has been taken up today through   Video 

Conference according to the Office Order no. 

5/R/RG/DHC/2021 dated  23.04.2021 as well as Office Order 

no. 6/R/RG/DHC/2021 dated  14.05.2021, issued by Hon’ble 

High Court of Delhi.  

 

An application for release of  vehicle having registration no. 

DL-14SJ-4200 on superdari, moved on behalf of Insurance 

company 

 

Present.: Ld. APP for the State. 

  Sh. Vijender Kumar Singh, counsel for the  

  applicant.  

  Sh. Faisal Khan, Authorized Representative of 

Insurance Company i.e. ICICI Lombard.  

  Heard.  

  At request, list this application for further 

consideration as well as  verification of the original documents 

filed on behalf of the Insurance Company, on 02.07.2021.  

 

 

(PANKAJ ARORA) 

    ACMM (EAST)/KKD/11.06.2021 



 

State  vs. Rahul Kumar  

FIR no.  180/2021 

PS New Ashok Nagar 

U/s 429 IPC and 11 (1) (d) of the Prevention 

of  Cruelty to Animal Act-1960 

 

11.06.2021 

Through Video Conference  

The present matter has been taken up today through   Video 

Conference according to the Office Order no. 

5/R/RG/DHC/2021 dated  23.04.2021 as well as Office Order 

no. 6/R/RG/DHC/2021 dated  14.05.2021, issued by Hon’ble 

High Court of Delhi.  

 

These are six different applications for release of Animals 

(Goats and Sheep) on superdari 

 

Present.: Ld. APP for the State. 

  Sh. Sanobar Ali, ld. counsel for the applicants/ 

  owners.  

  IO SI Prashant through VC. 

  Submissions heard. Reply filed by the IO perused.  

   Vide this order, this court shall decide the aforesaid 

six applications moved for interim custody of the seized animals 

(goats and sheep) seized by the IO on 02.06.2021.  

  It is submitted by the ld. counsel for the applicants 

that previous applications were moved by some other counsel 

without attaching any documents regarding ownership of the 

seized animals.  He has relied upon the following judgments in 

support of his arguments :- 



 

(i)  Manjeet Singh vs. State Crl. M.C no. 4485/2013 dated 

10.09.2021 

(ii)  Orders dated 02.05.2018 and 04.06.2018 in Crl. 

Revision No. 303/2018 

  Ld. APP opposed the aforesaid applications  by 

stating that custody of the seized animals have already been 

granted by this court to DSPCA vide order dated 07.06.2021 

and it is a settled preposition of law that a Criminal Court 

cannot review its own order, hence the applications so filed are 

not maintainable and he prays for dismissal of the same.  

  Vide a detailed order dated 07.06.2021, this court 

has already granted custody of the seized animals to DSPCA 

keeping in view the plight of the animals and keeping in view 

the manner, in which the animals were kept in the vehicles 

during transportation. The citations relied upon by the ld. 

counsel for the applicants are not applicable in view of the 

peculiar facts of the present case wherein it has been brought to 

the notice of the court that 4 animals have died due to 

asphyxiation while they were being transported.. Hence, 

custody of the seized animals cannot be granted to the 

applicants and the applications are hereby dismissed.    

  All the applications stand disposed of.  

  Copy of this order be given dasti.  

 

(PANKAJ ARORA) 

    ACMM (EAST)/KKD/11.06.2021 
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